
FIR No. 243/2020
 PS – Bawana 

14.06.2020.

This  application  for  releasing  vehicle  bearing  registration  number  DL

1LAC 2905 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a valuation report in this regard from the valuer;
6. IO shall take the security bond of appropriate value from the 

applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 29/2020
 PS – Alipur 

14.06.2020.

This  application  for  releasing  vehicle  bearing  registration  number

DL1ERA 8145 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a valuation report in this regard from the valuer;
6. IO shall take the security bond of appropriate value from the 

applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent to the

applicant as well as SHO concerned and the copy of order be also uploaded on the

website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 3701/2020
 PS – Pr. Vihar

14.06.2020.

This  application  for  releasing  vehicle  bearing  registration  number

DL4SCV 9975 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a valuation report in this regard from the valuer;
6. IO shall take the security bond of appropriate value from the 

applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 1289/2019
 PS – Jh Puri

14.06.2020.

This application for releasing mobile phone make  SAMSUNG IMEI No.

359106080073374 & 359107080073372. 

Present: Ld. APP for the State.

IO has filed reply wherein he states that he has no objection, if the above

mentioned  mobile  phones  is  released  to  the  rightful  owner,  as  it  is  no  longer

required for further investigation. 

in such circumstances and in view of the judgment of Hon'ble Delhi High

Court  in “Manjeet  Singh Vs State (2014)”  the application under consideration is

allowed on the following terms:-

1. Mobile  phones  as per  the  seizure memo be released to  the

applicant after verification by the IO on furnishing security bond as per the valuation

of the articles.

2. IO shall prepare the detailed panchnama mentioning the colour,

appearance and other necessary details of the articles.

3. IO shall take coloured photographs of the articles from different

angles.  The said photographs should be attested and signed and counter signed

by the complainant and the accused.  The cost of the photographs shall be borne

by the applicant.

Application disposed off accordingly. Copy of this order be sent to the

applicant as well as SHO concerned and the copy of order be also uploaded on the

website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 267/2020
 PS – M. Nagar 

14.06.2020.

This application for releasing vehicle bearing registration number DL 1RT

6254 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a valuation report in this regard from the valuer;
6. IO shall take the security bond of appropriate value from the 

applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 463/2020
 PS – Ad. Nagar 

14.06.2020.

This application for releasing vehicle bearing registration number  DL 3

CAP 8691 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a valuation report in this regard from the valuer;
6. IO shall take the security bond of appropriate value from the 

applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No.51/2020
 PS – Adarsh Nagar

14.06.2020.

This is an application for releasing mobile phone make APPO IMEI No.

864054024275891 & 864054024275883. 

Present: Ld. APP for the State.

IO has filed reply wherein he states that he has no objection, if the above

mentioned  mobile  phones  is  released  to  the  rightful  owner,  as  it  is  no  longer

required for further investigation. 

In such circumstances and in view of the judgment of Hon'ble Delhi High

Court  in “Manjeet  Singh Vs State (2014)”  the application under consideration is

allowed on the following terms:-

1. Mobile  phones  as per  the  seizure memo be released to  the

applicant after verification by the IO on furnishing security bond as per the valuation

of the articles.

2. IO shall prepare the detailed panchnama mentioning the colour,

appearance and other necessary details of the articles.

3. IO shall take coloured photographs of the articles from different

angles.  The said photographs should be attested and signed and counter signed

by the complainant and the accused.  The cost of the photographs shall be borne

by the applicant.

Application disposed off accordingly. Copy of this order be sent to the

applicant as well as SHO concerned and the copy of order be also uploaded on the

website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 133/2020
 PS – Prashant Vihar

14.06.2020.

This application for releasing vehicle bearing registration number DL 9C

AD 0844 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

     and shall take a valuation report in this regard from the valuer;
6. IO shall take the security bond of appropriate value from the 

applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 010650/2020
 PS – NIA

14.06.2020.

This application for releasing vehicle bearing registration number DL 1CT

0532 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a  valuation  report  in  this  regard  from  the  
      valuer;

6. IO shall take the security bond of appropriate value from the 
applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 137/2020
 PS – Mukherjee Nagar

14.06.2020.

This  application  for  releasing  vehicle  bearing  registration  number

DL6SAS 0531 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a  valuation  report  in  this  regard  from  the  
      valuer;

6. IO shall take the security bond of appropriate value from the 
applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent to the

applicant as well as SHO concerned and the copy of order be also uploaded on the

website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 352/2020
 PS – Bh. Dairy

14.06.2020.

This  application  for  releasing  vehicle  bearing  registration  number

DL8SCU-0268 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a  valuation  report  in  this  regard  from  the  
      valuer;

6. IO shall take the security bond of appropriate value from the 
applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent to the

applicant as well as SHO concerned and the copy of order be also uploaded on the

website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 481/2020
 PS – Model Town

14.06.2020.

This  application  for  releasing  vehicle  bearing  registration  number

DL8CAW 9096 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

     and shall take a  valuation  report  in  this  regard  from  the  
     valuer;

6. IO shall take the security bond of appropriate value from the 
applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent to the

applicant as well as SHO concerned and the copy of order be also uploaded on the

website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No.0123/2020
 PS – KNK Marg

14.06.2020.

This application for releasing vehicle bearing registration number DL 11A

5598 on superdari.

Present: Ld. APP for the State.

IO has filed reply. 

Hence,  in  view  of  the  judgment  of  Manjeet  Singh  Vs.  State  CRL.

M.C.4485/2013  and  CRL.M.A.  NO.  16055/2013  decided  on  10.09.2014,  the

present application is allowed. 

In these circumstances the aforesaid vehicle be released to the rightful

owner/registered  owner/rightful  claimant  after  verification  by  IO  subject  to  the

following conditions:

1. IO shall prepare detailed panchnama of  case property as per 
the list.

2. IO shall take the colour photographs of the case property  from 
different angles ;

3. The photographs should be attested and counter signed by the 
complainant, accused and the applicant; 

4. Cost of photographs shall be borne by the applicant;
      5.     IO shall get the case property valued from  approved  valuer  

      and shall take a  valuation  report  in  this  regard  from  the  
      valuer;

6. IO shall take the security bond of appropriate value from the 
applicant, taking into consideration the valuation report; 

Application disposed off accordingly. Copy of this order be sent

to the applicant as well as SHO concerned and the copy of order be also uploaded

on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



V. No. DL 6SAZ 8035
Circle - NLC

14.06.2020
This is an  application for releasing vehicle bearing registration number

DL 6 SAZ 8035 on superdari.

Present:  None.

    Reply received from IO. 

Ld.   Counsel   for   applicant/accused   could   not   be   contacted   despite

repeated efforts.  Copy of reply be sent to the ld. Counsel for applicant.

Considering the reply, application is dismissed. Copy of order be sent

to ld. Counsel for applicant and copy of order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 425/2019
 PS – Jh. Puri

14.06.2020.

Present: None.

Copy of bail bonds of accused Jogesh has been received.  The same is

annexed with copy of  order dated 25.01.2020 of  Sh. Ashutosh Kumar,  Ld. ASJ,

(North) vide which bail was granted to the accused subject to his furnishing bail

bonds in sum of Rs. 50,000/- alongwith one surety of like amount. The bail bond is

further annexed with copy of documents in support of identity and solvency of the

surety.  Further,  the  requisite  performa  in  terms  of  order  no.  D&SJ/Sectt./

(N&NW)/RC/2020/20199-20299 dt.  02.06.2020 has also been filled.   Further,  an

undertaking  given  by  ld.  Counsel  for  accused  that  he  shall  furnish  the  original

documents within 1 week after resumption of regular functioning of court is also

annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Jogesh stands accepted. He be released, if not required in any other

case.  Accused is directed to submit the original documents within 1 week of the

resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 338/2020
 PS – Adarsh Nagar

14.06.2020.

Present: None.

Copy of bail bonds of accused Kundan has been received.  The same is

annexed with copy of  order  dated 21.05.2020 of  this  court  vide which bail  was

granted to the accused subject to his furnishing bail bonds in sum of Rs. 20,000/-

alongwith one surety of like amount. The bail bond is further annexed with copy of

documents in support of identity and solvency of the surety. Further, the requisite

performa  in  terms  of  order  no.  D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.

02.06.2020 has also been filled.  Further, an undertaking given by ld. Counsel for

accused that he shall furnish the original documents within 1 week after resumption

of regular functioning of court is also annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Kundan stands accepted. He be released, if not required in any other

case.  Accused is directed to submit the original documents within 1 week of the

resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 424/2019
 PS – Jh. Puri

14.06.2020.

Present: None.

Copy of bail bonds of accused Jogesh has been received.  The same is

annexed with  copy of  order  dated  05.06.2020 of  Sh.  Neeraj  Gaur,  Ld.  ASJ-06,

(North) (POCSO) vide which interim bail was granted to the accused subject to his

furnishing bail bonds in sum of Rs. 20,000/- alongwith one surety of like amount.

The bail bond is further annexed with copy of documents in support of identity and

solvency  of  the  surety.  Further,  the  requisite  performa  in  terms  of  order  no.

D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.  02.06.2020  has  also  been  filled.

Further, an undertaking given by ld. Counsel for accused that he shall furnish the

original documents within 1 week after resumption of regular functioning of court is

also annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Jogesh stands accepted. He be released, if not required in any other

case.  Accused is directed to submit the original documents within 1 week of the

resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 185/2016
 PS – SP Badli

14.06.2020.

Present: None.

Copy of bail bonds of accused Sunil @ Golu has been received.  The

same is annexed with copy of order dated 05.06.2020 of Sh. Neeraj Gaur, Ld. ASJ-

06,  (North) (POCSO) vide which interim bail was granted to the accused subject to

his furnishing bail bonds in sum of Rs. 20,000/- alongwith one surety of like amount.

The bail bond is further annexed with copy of documents in support of identity and

solvency  of  the  surety.  Further,  the  requisite  performa  in  terms  of  order  no.

D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.  02.06.2020  has  also  been  filled.

Further, an undertaking given by ld. Counsel for accused that he shall furnish the

original documents within 1 week after resumption of regular functioning of court is

also annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Sunil @ Golu stands accepted. He be released, if not required in any

other case.  Accused is directed to submit the original documents within 1 week of

the resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 46/2020
 PS – Jh. Puri

14.06.2020.

Present: None.

Copy of bail bonds of accused Julfikar has been received.  The same is

annexed with copy of order dated 03.06.2020 of Sh. Mayank Goel, Ld. MM,  (North)

vide which interim bail  was granted to the accused subject to his furnishing bail

bonds in sum of Rs. 30,000/- alongwith one surety of like amount. The bail bond is

further annexed with copy of documents in support of identity and solvency of the

surety.  Further,  the  requisite  performa  in  terms  of  order  no.  D&SJ/Sectt./

(N&NW)/RC/2020/20199-20299 dt.  02.06.2020 has also been filled.   Further,  an

undertaking  given  by  ld.  Counsel  for  accused  that  he  shall  furnish  the  original

documents within 1 week after resumption of regular functioning of court is also

annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Julfikar stands accepted. He be released, if not required in any other

case.  Accused is directed to submit the original documents within 1 week of the

resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 148/2018
 PS – Prashant Vihar

14.06.2020.

Present: None.

Copy of bail bonds of accused Jiya @ Khamar Jahan has been received.

The same is annexed with copy of order dated 08.06.2020 of Sh. Manish Khurana,

Ld. Duty  ASJ,  (North) vide which interim bail was granted to the accused subject

to his  furnishing bail  bonds in sum of Rs. 25,000/-  alongwith one surety of  like

amount.  The bail  bond is further annexed with copy of documents in support  of

identity and solvency of the surety. Further, the requisite performa in terms of order

no.  D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.  02.06.2020  has  also  been

filled.  Further, an undertaking given by ld. Counsel for accused that he shall furnish

the original  documents  within  1  week after  resumption  of  regular  functioning  of

court is also annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Jiya @ Khamar Jahan stands accepted. He be released, if not required

in any other case.  Accused is directed to submit the original documents within 1

week of the resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 121/2020
 PS – Mukherjee Nagar

14.06.2020.

Present: Ld. Counsel for applicant.

IO has filed his report  stating that bail  bonds of accused could not be

verified as the documents were not legible. It is stated by ld. Counsel for accused

that he may be permitted to withdraw the present application and that he will file

fresh bail bonds alongwith legible copy of documents.

In view of submissions, the application is disposed off as withdrawn.

Copy of this order be sent to the ld. Counsel for applicant/accused and

copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 145/2020
 PS –  Bh. Dairy

14.06.2020.

Present: None.

Verification report has been received from the IO wherein it is mentioned

that the details of employment as furnished by the surety could not be verified.

Fresh report be called regarding the same for 15.06.2020.  Copy of this

order be sent to the ld. Counsel for applicant/accused as well as SHO concerned

and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 625/2020  
 PS – M. Nagar 

14.06.2020.

Present: None.

Copy of the bail bonds of accused Puneet has been received, however

the same is not accompanied with the copy of bail order.

Ld. Counsel for accused is directed to file copy of bail order.

Put up for further proceedings on 15.06.2020. Copy of this order be sent

to the ld. Counsel for applicant/accused and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 178/2020 
 PS – SP  Badli

14.06.2020.

Present: None.

Copy of bail bonds of accused Saurabh has been received.  However, the

same is not accompanied with the undertaking by the ld. Counsel for the accused

with respect to the filing of original documents. The same be filed by 15.06.2020.

Verification  report  be  also   called  from the  IO/SHO concerned  for  15.06.2020.

Copy of this order be sent to the ld. Counsel for applicant/accused as well

as SHO concerned and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 5645/2020
 PS –NIA

14.06.2020.

Present: None.

Copy of the bail bonds of accused Rajesh  has been received, however

the same is not accompanied with the copy of bail order as well as undertaking by

ld. Counsel with respect to filing of original documents. 

Ld. Counsel for accused is directed to file copy of requisite documents.

Put up for further proceedings on 15.06.2020. Copy of this order be sent

to the ld. Counsel for applicant/accused and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 02/2020
 PS –M. Park

14.06.2020.

Present: None.

Copy of  the bail  bonds of  accused Rinu @ Rinku has been received,

however the same is not accompanied with the copy of bail order as well as the

requisite  performa  in  terms  of  order  no.  D&SJ/Sectt./(N&NW)/RC/2020/20199-

20299 dt. 02.06.2020.

Ld. Counsel for accused is directed to file the requisite documents.

Put up for further proceedings on 15.06.2020. Copy of this order be sent

to the ld. Counsel for applicant/accused and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 366/2020
 PS – SP Badli

14.06.2020.

Present: None.

Copy of  bail  bonds of accused Vinay Kumar Patel has been received.

The same is annexed with copy of order dated 10.06.2020 of Ms. Divya Malhotra

Ld.  MM,   (North)  vide  which  bail  was  granted  to  the  accused  subject  to  his

furnishing bail bonds in sum of Rs. 20,000/- alongwith one surety of like amount.

The same has been verified from the website.   The bail bond is further annexed

with copy of documents in support of identity and solvency of the surety. Further,

the requisite performa in terms of order no. D&SJ/Sectt./(N&NW)/RC/2020/20199-

20299 dt.  02.06.2020 has also been filled.  Further,  an undertaking given by ld.

Counsel for accused that he shall furnish the original documents within 1 week after

resumption of regular functioning of court is also annexed.

In view of the above the bail bonds furnished on behalf of accused Vinay

Kumar Patel stands accepted. He be released, if not required in any other case.

Accused  is  directed  to  submit  the  original  documents  within  1  week  of  the

resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 222/19 
 PS – Jh. Puri 

14.06.2020.

Present: None.

Copy of bail bonds of accused Vikas has been received.  However, the

same is not accompanied with the undertaking by the ld. Counsel for the accused

with respect to the filing of original documents. The same be filed by 15.06.2020.

Verification  report  be  also   called  from the  IO/SHO concerned  for  15.06.2020.

Copy of this order be sent to the ld. Counsel for applicant/accused as well

as SHO concerned and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 378/2020
 PS – M. Park

14.06.2020.

Present: None.

Copy of bail bonds of accused Sarabh has been received.  However, the

same is not accompanied with the undertaking by the ld. Counsel for the accused

with respect to the filing of original documents. The same be filed by 15.06.2020.

Verification  report  be  also   called  from the  IO/SHO concerned  for  15.06.2020.

Copy of this order be sent to the ld. Counsel for applicant/accused as well

as SHO concerned and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 32/2020 
 PS – M. Park 

14.06.2020.

Present: None.

Copy of bail bonds of accused  has been received.  However, the same is

not  accompanied  with  the undertaking  by  the ld.  Counsel  for  the  accused with

respect  to  the  filing  of  original  documents.  The  same  be  filed  by  15.06.2020.

Verification  report  be  also   called  from the  IO/SHO concerned  for  15.06.2020.

Copy of this order be sent to the ld. Counsel for applicant/accused as well

as SHO concerned and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 32/2020 
 PS – M. Park 

14.06.2020.

Present: None.

Copy of bail bonds of accused  has been received.  However, the same is

not  accompanied  with  the undertaking  by  the ld.  Counsel  for  the  accused with

respect  to  the  filing  of  original  documents.  The  same  be  filed  by  15.06.2020.

Verification  report  be  also   called  from the  IO/SHO concerned  for  15.06.2020.

Copy of this order be sent to the ld. Counsel for applicant/accused as well

as SHO concerned and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 30/2020

PS- M. Park

14.06.2020

Pr: None.

Copy of bail bonds of accused Sunny has been received.  However, the

same is not accompanied with the undertaking by the ld. Counsel for the accused

with respect to the filing of original documents. The same be filed by 15.06.2020.

Verification  report  be  also  called  from  the  IO/SHO  concerned  for  15.06.2020.

Copy of this order be sent to the ld. Counsel for applicant/accused as well

as SHO concerned and copy of this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 128/2020

PS- SP Badli

14.06.2020

Pr: None.

Copy of the bail bonds of accused has been received, however the same

is not accompanied with the copy of bail order, undertaking by the ld. Counsel for

accused with respect to filing of  the original  documents as well  as the requisite

performa  in  terms  of  order  no.  D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.

02.06.2020.

Ld. Counsel for accused is directed to file the requisite documents.

Put up for further proceedings on 15.06.2020. Copy of this order be sent

to the ld. Counsel for applicant/accused and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 8270/2020
 PS – Narela

14.06.2020.

Present: None.

Reply not received from SHO concerned.

IO/SHO concerned to verify the bail bonds of accused Sompal and file his

reply on 15.06.2020.  Copy of this order uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 630/2019
 PS – Muk. Nagar

14.06.2020.

Present: None.

 Report be called through the concerned Ahlmad for 15.06.2020.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 146/2020
 PS – Swaroop Nagar

14.06.2020.

Present: None.

 Report be called through the concerned Ahlmad for 15.06.2020.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



 Shivangi Malhotra Vs Anshuman Khanna & Ors.

29.05.2020.

Due to spreading of Corona virus (COVID 19) the hearing of urgent

cases is being conducted through VC using CISCO Webex Meeting App in

terms of directions of the Ld District & Sessions Judge (North). 

Fresh petition U/s 12 of Domestic Violence Act has been received through

e filing. It be checked and registered.

Present: ld. Counsel for Complainant through Video conferencing.

It is submitted by the ld. counsel for the Complainant that at this stage, he

is not pressing for any urgent relief.

Accordingly,  let DIR be called through Protection Officer for 01.08.2020.

Notice be also issued to R-1 through the available electronic mode for 01.08.2020.

Complainant is also directed to effect service upon R-1 through all available modes

and file documents in support of the same on the NDOH.  

 

(Upasana Satija)
   Duty MM/North (Mahila Court)

29.05.2020



 

Meera Kohli Vs Sanjay Kohli

11.06.2020.

Present: Ld. Counsel for complainant through voice call.

Order  dated  28.05.2020  and  30.05.2020  be  complied  afresh  for

29.06.2020.  Copy of order be also uploaded on the website.

 

(Upasana Satija)
   Duty MM/North (Mahila Court)

11.06.2020



FIR No. 254/2020
 PS – Mangol Puri

14.06.2020.

Present: Ld. APP for the State (in person).

Ld. Counsel for applicant through voice call.

It is submitted by ld. Counsel for applicant that inadvertently he has filed

the present application in this court and hence he may be permitted to withdraw the

present application.

In   view   of   submissions,   the   present   application   is   dismissed   as

withdrawn.  Copy of this order be sent to the ld. Counsel for applicant  and the copy

of order be also uploaded on the website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



Challan No. DL 18341200302205507
PS Karol Bagh

14.06.2020.
This is an  application for releasing vehicle bearing registration number

DL 6 SAV 6598 on superdari.

Present: Ld. APP for the State (in person).

Ld. Counsel for applicant through voice call.

Reply filed.

Let   challan   be   called   through   the   concerned   Circle   for   18.06.2020.

Copy of this order be sent to the ld. Counsel for applicant  and the copy of

order be also uploaded on the website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



Challan No. DL 21336200309124843
Traffic Circle Karol Bagh

14.06.2020.

Present: Ld. APP for the State (in person).

Ld. Counsel for applicant through voice call.

Reply filed.

Let   challan   be   called   through   the   concerned   Circle   for   18.06.2020.

Copy of this order be sent to the ld. Counsel for applicant  and the copy of

order be also uploaded on the website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



FIR No. 482/2020
 PS – Model Town

14.06.2020.

Present: Ld. APP for the State (in person).

Ld. Counsel for applicant through voice call.

It is submitted by ld. Counsel for applicant that he may be permitted to

withdraw the present application as FIR no. has not been correctly mentioned.

In   view   of   submissions,   the   present   application   is   dismissed   as

withdrawn. Copy of this order be sent to the ld. Counsel for applicant  and the copy

of order be also uploaded on the website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



FIR No. 72/2020
 PS – Bhalswa Dairy

14.06.2020.

Present: None.

IO has filed his report  stating that bail  bonds of accused could not be

verified as the address of the surety could not be traced. Copy of the report be send

to   the  Ld.  Counsel   for   accused  who  could  not   be   contacted  despite   repeated

efforts.

In view of report, the complete address of the surety be filed.

Put up for said purpose on 16.06.2020.  Copy of this order be sent to the

ld. Counsel for applicant  and the copy of order be also uploaded on the website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



FIR No. 1345/2014
 PS – Shahabad Dairy

14.06.2020.

Present: None.

Report  has been received  from the  IO, however  the application  is not

traceable.

Put up with the application on 15.06.2020.   Copy of this order uploaded

on the website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



FIR No. 69/18
 PS – Adarsh Nagar

14.06.2020.

Present: Ld. APP for State.

Ld. Counsel for accused through voice call.

Copy of bail bonds of accused has been received, however the same is

not accompanied with the solvency proof of the surety.   Ld. Counsel for accused

has been contacted telephonically.  He seeks time to furnish requisite documents.

At request, put up on 15.06.2020.  Copy of this order be uploaded on the

website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



FIR No. 625/2017
 PS – Shahabad Dairy

14.06.2020.

Present: Ld. APP for State.

Ld. Counsel for accused through voice call.

Copy of bail bonds of accused has been received, however the same is

not accompanied with the solvency proof of the surety.   Ld. Counsel for accused

has been contacted telephonically.  He seeks time to furnish requisite documents.

At request, put up on 15.06.2020.  Copy of this order be uploaded on the

website.

(Upasana Satija)
    Duty MM/North (Mahila Court)

14.06.2020



FIR No. 625/2017
 PS – SP Badli

14.06.2020.

Present: None.

Copy of bail bonds of accused Prem Singh has been received.  The same

is  annexed  with  copy  of  order  dated  04.06.2020  of  Sh.  Vinod  Yadav,  Duty

Judge/ASJ-03, (North) vide which bail was granted to the accused subject to his

furnishing bail bonds in sum of Rs. 20,000/- alongwith one surety of like amount.

The bail bond is further annexed with copy of documents in support of identity and

solvency  of  the  surety.  Further,  the  requisite  performa  in  terms  of  order  no.

D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.  02.06.2020  has  also  been  filled.

Further, an undertaking given by ld. Counsel for accused that he shall furnish the

original documents within 1 week after resumption of regular functioning of court is

also annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Prem Singh stands accepted. He be released, if  not required in any

other case.  Accused is directed to submit the original documents within 1 week of

the resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 625/2017
 PS – SP Badli

14.06.2020.

Present: None.

Copy of bail bonds of accused Prem Singh has been received.  The same

is  annexed  with  copy  of  order  dated  04.06.2020  of  Sh.  Vinod  Yadav,  Duty

Judge/ASJ-03, (North) vide which bail was granted to the accused subject to his

furnishing bail bonds in sum of Rs. 20,000/- alongwith one surety of like amount.

The bail bond is further annexed with copy of documents in support of identity and

solvency  of  the  surety.  Further,  the  requisite  performa  in  terms  of  order  no.

D&SJ/Sectt./(N&NW)/RC/2020/20199-20299  dt.  02.06.2020  has  also  been  filled.

Further, an undertaking given by ld. Counsel for accused that he shall furnish the

original documents within 1 week after resumption of regular functioning of court is

also annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Prem Singh stands accepted. He be released, if  not required in any

other case.  Accused is directed to submit the original documents within 1 week of

the resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 425/2020
 PS – Adarsh Nagar

14.06.2020.

Present: ld. Counsel for accused through voice call.

Bail bonds in terms of order dt. 12.06.2020 of Hon'ble Delhi High Court is

furnished on behalf of accused Kartik Tehlan.  Verification report in respect of the

same has been received. Accordingly,  bail bonds furnished on behalf of accused

Kartik Tehlan stands accepted. He be released, if not required in any other case.  

Copy of this order be sent Jail Superintendent concerned and copy of

this order be also uploaded on the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020



FIR No. 367/2019
 PS – SB Dairy

14.06.2020.

Present: None.

Copy of bail bonds of accused Husene Mubarak has been received.  The

same is  annexed with copy of  order  dated 06.06.2020 of  Sh.  Devender  Kumar

Jangala,  Duty Judge/Additional  District  & Sessions Judge/PO MACT -2,  (North)

vide which bail was granted to the accused subject to his furnishing bail bonds in

sum of Rs. 20,000/- alongwith one surety of like amount. The bail bond is further

annexed with copy of documents in support of identity and solvency of the surety.

Further,  the  requisite  performa  in  terms  of  order  no.  D&SJ/Sectt./

(N&NW)/RC/2020/20199-20299 dt.  02.06.2020 has also been filled.   Further,  an

undertaking  given  by  ld.  Counsel  for  accused  that  he  shall  furnish  the  original

documents within 1 week after resumption of regular functioning of court is also

annexed.

Verification  report  in  respect  of  the  bail  bonds  has  been  received.

Considering the same and in view of the above the bail bonds furnished on behalf

of accused Husene Mubarak stands accepted. He be released, if not required in

any other case.  Accused is directed to submit the original documents within 1 week

of the resumption of regular functioning of Rohini District Court.

Copy of this order be sent to the ld. Counsel for applicant/accused as

well as Jail Superintendent concerned and copy of this order be also uploaded on

the website.

(Upasana Satija)
   Duty MM/North (Mahila Court)

14.06.2020


